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ThI THE CENTRAL ADMIN ITRAT WE TRIBUNAL : iithi&iva AD B ENCH 

ATHYDERABAD 

O.A.No,772/93 	 . 	 Date of Order: 8.2.1994 

BEThEEN: 

MMaheswara RaG 	 ... Applicant. 

A N D I 

The conmander, Officer-in-Charge,. 
Naval Base, Ship Building Centre, 
Visakhapatnam. 

Joint Secretary to Government, 
Government of India, 

	

Ministry of Defenc, New Delhi. 	.. Respondents. 

Counsel for the Applicant 	. 	.. Mr.Djlleara Rao 

counsel for the aespoiLents 	 .. Mr.N.R.Devraj 
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er of the Division Bench delivered by 

Hon ble 	AS .Gorthi, Me!ther (Mmn.). 

facts stated in this CA and the 

issues raised therein are similar to those in 

O.A. 19/93 sèhich we have disposed of today separately. 

For the reaons stated in 0.A.19/93 this application 

is also allowed with the following directions s- 

The applicant)may be continued to be engaged 

so lang there1Lis work in preference to juniors 

and freshers. 

The tameG of the applicant) will be tnt ina 
-'F--- - It live Icasual labour register, may be SianThñJJ 

apprcfved list as different fromJj approved 

list,r)t  for  those  engaged through Employment 

Exchange. 

The dase of the applicant) for grant of temporary 

statis and for regularisation against available 

Grout 'D' postswill be considered by the respon-

dent-keping in view the -seniority of 

the applicants and strictly in-accordirice with 

the extant scheme/instructions. 

There shall be no order as to costs. 

' (T.CHANaRASEKHARAREDDY) ( 	(A.B.GokIrHI) 
I 	 Member(judl.). 	 Merter (Mmn.) 	4 

_ 	

... .. 
	1 

__ 	 • 	Dated; 8th kbruary, 1994 

(Dictated in Open Court) 

tkputy Reictar(J cle- 

To 	?d me CoEnmCnder, Otfic v-in-Charge, Navel Jase, 
Stip t3ulldtng Lentrct, vjsaktmpQtnam. 

The. Joint secretaty to Cocterfleflt, Govt.of india#  
ini.Rtrv of rcnenco. Now trlhi.6 

3.. One co-nv to Mr.D.Dslaerswara Reo p.dvocate,. 1,3.183/40/68/W2 
Oo: tic Croun(s, ancThincq6r,Fyd, 

4 One copy to 	___ 
. One copy to i3brary 	 61epAflfW. ( 	nEspate copy, 
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TUE poN':LE S&.LJJTJCE 'LNEELADRI RAO 
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• TI-IL HO :LE IJ 	..a0GORTHI ;14EML3ER(A). 

TUE UOiVBLE 1iR.T.CFfANDRASEJ-J-UR REDDY 
ME;-::ER(cruDL) 

/ 

Ti-fE HC11' BLU 	Q'.RAYCARA3A? 	rIEMBER 
(ADMtJ) 

Dated;  

1i.A./R.A/C.A. No, 

O.A.NO 	77 	- 
T.A.No. 	 (W.P.No. 	) 

Ad tted and -Interim Directions 
±55 ed. 

Al owed. 
1 

- 	 Thsposed of with directions. 

- 	 Di4issed. 

- 	 Di missed as withdrawn. 

Difrnissed for Zefault. 

Rejeèted/Crdered. 

No orcer as tocosts.  
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